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0A 2794/97 with OR 146/98

I MA 121/99 ,

”§54Nau Delhi this the 15th day of January, 1999,
Hon®ble Smt.Lakshmi Suaminathan,’ Fember (3)
Hon'ble Shri N. Sahu, Member {a)

In the matter of:

J.C.Jet1i, IA3(Retd.) -
181, Siddhartha Enclave, . : ‘
New Delhi-1100140 ' . oc',n Applicant

(By &@dvocate Shri Amit Jetli and
his son) o

Versus

Union of India through }
Secretary to the Gout.of Indig
Ministry of Personnel, -Public
Grievences and Pznsion o
(D=partment of Pension and :
Pensioners elfars) g
North Block, New Delhi. _ o
: - <+« Respondent

(By Advocate Sh.K.C.D. Ganguani)

0 ”DE R (ORAL)

(Hon b1e Smt. Lagkshmi Swaminathan, Me mber (J).

Shr i Amit_Jetli,learned tounsel for the appglicant
submits that he hés filed MA f21/99.seekin§ permission to
withdraw the 0A 2794/97 asg dccording to hini, the respondents
have now passed necessary orders for pay_périty. ,
2.‘ ‘ In the abgve circumstances; M& f25/99 is alloued.

BA 2794/97 is aacordingly dismissed as withdrzun.

Let a copy of this corder be @lso placed in DA 146/98 .

- Reanavtonfland) ekl Feelln
(Ne Sahu) : (Smt.Lakshmi,Suaminathan)
Member (&) ' _ M mber (J)
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